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IN pursuance of the provisions or clause (3) of Article 348 of the Constitution, the 

Governor is pleased to order the publication at the hillowing English translation of the Uttar 

Pradesh Awas Evan) Vikas Parishad (tianshodhan) Adhiniyam, 2010 (Uttar Pradesh Adhiniyam 

Sankhya 7 of 2010) as passed by the (Mar Pradesh Legislature and assented to by the Governor 

On March 2, 2010. 
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THE UTFAR PRADESTI AWAS EVAM VIKAS PARISHAD 

(SANSHODHAN) ACT, 2010 

(U.P. Act NO. 7 01: 2010) 

I .As passed by the Uttar Pradesh Legislature] 

AN 

Ac•I

fur//icr In amend the (Mar Pradesh Away Ryan: Vika+. Paris/jail 

Adhirnyam, 1965. 

It is i HAMBY enacted in the Sixty-first Year of the Republic of India as 

follows :- 

This Act, may be called the Uttar Pradesh Awas Evam Vikas 

Parishad (Sanshodhan) Adhiniyam, 2010. 

In section 3 of the Uttar Pradesh Awas Evam Vikas Parishad 

Adhiniyam, 965,- 

(t) in sub-section (5)1br clause (0) the following clauses shall be 

substituted , namely :- 

"(a) the Minister, Housing and Urban Planning Department, 

Uttar Pradesh—Adhyaksh ex-qiicia; 

(a-1) the Principal Secretary/Secretary to the Government 

of 	Uttar Pradesh in I lousing and Urban Planning 

Department—Karyakari Adhyaksh/Sadasya ex-officio." 

Short title 

Amendment of 

section 3 of lip. 

Act no. I of 1966 

ofier sub-section (7) the following sub-section shall be 

namely :- 

"(8) the Karyakari Adhyaksh shall in the absence of 

Adhyaksh perform the functions and discharge the &sties of the 

Adhyaksh• with the approval thereof." 

STATEMENT OF OBJECTS AND REASON

The Uttar Pradesh Awas Evam Vikas Parishad Adluniyam, 1965 (U.

1966) has been enacied to provide for the establishment, incorpotation and functioning of a 

Ilousing and Development Board in Uttar Pradesh. With a view to making the said Act more 

effective it is decided to amend the said Act to provide for constituting the said Board, in such 

manner that the Minister, 1 lousing and Urban Planning Department, Uttar Pradesh shall he its 

ex-officio Chairman in place of the Principal Secretary/Secretary.  to the Government of Uttar 

Pradesh in Housing and t Ithan Planning Department and the Principal Secretary/Secretary to the 

Government of Uttar Pradesh in Housing and Urban Planning department shall he its ex-officio, 

Karyakari Adhyaksh/Sadasya and for performing the 1111101011S and discharging the duties of the 

Adhyaksh by the Karyakari Adliyaksh with the approval of the Adhykash. 

The Uttar Pradesh Awas EValn Vikas Parishad (Sanshodhan) Vidheyak, 2010 is 

introduced acettrdingly. 

By order, 

P. V. KUSHWATIA

Suchit. 
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